IN THE NATIONAL COMPANY LAW TRIBUNAL : NEW DELHI

COURT-III

In the matter of :

Ms. Sangeeta and Ms. Lalita Parmar
Vs.

Compare Infobase Limited

SECTION
Under Section 9 of IBC, 2016

Coram :

CH. MOHD. SHARIEF TARIQ,
HON’BLE MEMBER (JUDICIAL)
SHRI IC.K. VOHRA,

HON’BLE MEMIBER (TECHNICAL)
For the Petitioner ~ /Op. Creditor :-
For the Respondent/Corporate Debtor :
For the Intervener :

ORDER

IB-1004/ND/2019

.. PETITIONER

.. RESPONDENT

Order delivered on 10.12.2019

This pertains to C.P. (IB No.1004/ND/2019) which was admitted on 27"

November, 2019 initiating CIR Process against M/s. Compare Infobase Limited.

However, the Operational Creditor andCorporate Debtor have entered into

Settlement on 30.11.2019. A copy of the Deed of Settlement is placed on

record.

The Resolution Professional Mr. Navneet Arora has filed the present

Application, based on the Deed of Settlement between the parties. It has been

submitted by the RP that no Public announcement has been made as the

matter was settled between the parties. In view of, the Order dated

27.11.2019 is recalled. The moratorium declared shall cease to have effect

i _



from the date of order. The IRP is relieved, the Company viz. M/s. Compare
Infobase Limited is free from the rigorous of CIR Process which may carry on
day-w'day affairs as a normal entity. The original Application i.e. CP (IB
No0.1004/ND/2019) is withdrawn and dismissed.
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